ItT THE CENTFAL ADMINISTRASIVE TRIBUIAL, JAIFUF. EENCH, JAIPUPR.
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Onicon of India & Ova. : Pespondents
Mr.Zhiv Kumar : Counaesl for applicant
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=iy} ¢ Counsael for vespondencs

CORAM:
Hon'ble Mr.0O.P.Sharma, Adminiztrative Member

Hon'kble Mr.Patan Pralkash, Judicizal Member

FEF HOM'BELZ MF.O.F.SHAFMA, ADMIMNISTFATIVE MEMEER.
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Tribunals Act, 1925, applicant Ehri Tlzava, hasz prays=d that

srdzr dated 2006095 (Annx.Al) vrelating to the reveraion of the
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applicant may bz Jquazhed with all consequential ber
the applicant may ke zallowsd to worl on the post of Junior

Clerk and his prowmotion to the post be trzated az regular one.
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2. During ths avrgumenits, iths zarned counsszl  for  the
rzzpondents drew our attention to the preliminary objzcociion to
the maintainability of the Oviginal Application. He stated that
the applicant had preferved an appzal against the order of
reversion in pursuancs of the divecstion given by the Tribunal
in 0.A M. 5230/94, Azcided on 14.2.95. The 2a3id appeal has been

""" 17.5.95% (Annz.R1) and the vejection
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rejected vide av

had bheen communicat:=d to the applicanc vide Amnxz.F2 daited

30.6.95.

4, The learnsd counsel £or the vezpondents stated that the
applicant has concealsd _uhe fact of hiz appeal having bzen
Aizmizzsed by the appellate auchovicy. A this =tage, the
learnszd counssl for the applicant sought permizeion Lo withdraw
thz O.A, Permission i3 grantzd. The 0.2 iz Jdismisszd as

withdrawn.

Member (Judl) Membet (Adm. ) .



